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ORII]NANCE No. 54 OF 2018

THE MADRAS HINDU RELIGIOUS AND CHARITABLE

ENDOWMENTS (SECOND AMENDMENT) ORDINANCE, 2018

' Promulgal_ed by the Govemor of Kerala in the Sixty-ninth Year of the
Republic of India. |

AN
" ORDINANCE
further to amend the Madras Hindu Religious and Charitable
 Endowmenis Act, 1951,

‘Preamble.—WHEREAs, it is expedient further to amend the Madras
Hindu Religious and Charitable Endowments Act, 1951 (Madras Act XIX
of 1951) for the purpose hereinafier appearing;

Anp Wusmg the Legislative Asscﬁ‘xbly of the State of Kerala is not
in session and the Govemor of Kerala is satisfied that circumstaﬁmjs exist
which render it necessary for him to take immediate action;

~ Now, TuEliEi-‘OkE, in exercise of thepowers conferred by clause (1) of
Article 213 of the Constitution of India, the Governor of Kerala is pleased

to promulgate the following Ordinance:—

. 1. Short title and comnencemem.——(l) This Ordmanoe may be called
the Madras Hindu Religious and Charitable Endowments (Second

Ammdment) Ordinance, 2018,

(2) It shall come ‘into force at once.
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2. Act XIX of 1951 to be temporarily amended—During the period
of operation of this Ordinance, the Madras Hindu Religious and Charitable
Endowments Act, 1951 (MadeACtXonfWSI)(herehlaﬁerrefelmdto

as the principal Act) shall have effect subject to the amendment specnfied .

msecuonB

3. Amendment of section 7A—n sub-section (2) of section 7A of the
principal Act, for the existing proviso, the followmg provnso shall be
substituted, namely:—

“Provided that such a member shall be eligible fone-nommmtmor
re-election consecutively for two terms alone.”.

P. SATHASIVAM,
GOVERNOR.
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